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Code Of Criminal Procedure, 1973 — Section 482
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Gujarat Police Act, 1951 — Section 135, 135(1)
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Hon'ble Judges : Sandeep N. Bhatt, J

Bench : Single Bench

Advocate : Virat G Popat, Dhawan Jayswal, Shweta S. Lodha, Hardik Soni

Final Decision : Allowed

Judgement

Sandeep N. Bhatt, J

1. Rule. Learned Additional Public Prosecutors, Ms. Shweta S. Lodha and Mr. Virat
Popat, learned advocates waive service of notice of rule on behalf of the
respective respondents.

2. Heard learned advocates for the respective parties. Learned advocates for
respondent no.2 – Original Complainants are permitted to file their Vakalatnamas
in the Registry.

3. With the consent of learned advocates for the respective parties, the present
applications are taken up for final disposal today.

4. By way of the present applications under Section 482 of the Code of Criminal
Procedure, 1973 (for short, the ‘Code’), the applicants pray for quashing and
setting aside the FIRs being :- (i) C.R. No.11191013220827 of 2022 and (ii) C.R.
No.11191013220826 of 2022, both registered with the Krishnanagar Police
Station, Ahmedabad for the offences punishable under Sections 498A, 354A,
324, 506(2) and 114 of IPC and U/s. 135 of Gujarat Police Act as well as
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Sections 392, 324, 323, 294B, 506(2) and 114 of the IPC and Section 135(1) of
the G.P. Act.

5. Learned advocate for the applicants have taken this Court through the factual
matrix arising out of the present applications.

6. At the outset, it is submitted that the parties have amicably resolved the
dispute. In support of such submission made at bar by the learned advocates
appearing for the respective parties, they have placed on record affidavit/s of
settlement of dispute duly signed by the complainant, copy of which is placed on
record of the compilation.

7. Since now, the dispute with reference to the impugned FIRs is settled and
resolved by and between parties which is confirmed by the original complainants
through their learned advocates, the trial would be futile and any further
continuation of proceedings would amount to abuse of process of law. Therefore,
the impugned FIRs are required to be quashed and set aside.

8. Resultantly, both these applications are allowed. The impugned FIRs being (i)
C.R. No.11191013220827 of 2022 and (ii) C.R. No.11191013220826 of 2022
registered with the Krishnanagar Police Station, Ahmedabad and all other
consequential proceedings arising out of said FIRs are hereby quashed and set
aside qua the applicants only.

9. Rule is made absolute to the aforesaid extent in both these applications. Direct
service is permitted.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/madhavi-ravinath-thakar-ors-… Page 2 of 2


